SCHEDULE I

FORM A .
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF WHITE OWL BREWERY PRIVATE

LIMITED
1 | NAME OF CORPORATE PERSON White Owl Brewery Private Limited
DATE OF INCORPORATION OF
2 | CORPORATE PERSON 25/07/2011
AUTHORITY UNDER WHICH
3 | CORPORATE PERSONIS , Registrar of Companies, Maharashtra

INCORPORATED /REGISTERED

CORPORATE IDENTITY NUMBER /
4 | LIMITED LIABILITY IDENTITY NUMBER | U55204MH2011PTC220119
OF CORPORATE PERSON

ADDRESS OF THE REGISTERED OFFICE | Shop no. 01, Ronak Apartment, Sai Krupa
5 | AND PRINCIPAL OFFICE (IF ANY) OF complex, Kashigaon, Mira Road East, Thane

CORPORATE PERSON Thane 401107, Maharashtra
LIQUIDATION COMMENCEMENT DATI th
® | OF CORPORATE PERSON 8" July 2022
Mr. Vivek Gupta
Registered Address: Tower 7 Flat 1805, Urbana,
NAME, ADDRESS, EMAIL ADDRESS, 783 Anandapur Main Road Kolkata 700107,
TELEPHONE NUMBER AND THE Anandapur Main Road, Ruby Hospital, Kolkata
7 REGISTRATION NUMBER OF THE — 700107, West Bengal
LIQUIDATOR Email — gupta,vivekaca@gmail.com
+91 98318 08041
IBBI/IPA-001/IP-P-02370/2021-2022/13590
LAST DATE FOR SUBMISSION OF

CLAIMS

8 7% August 2022

Notice is hereby given that White Owl Brewery Private Limited has commenced voluntary liquidation on
8™ July 2022.

The stakeholders of White Owl Brewery Private Limited are hereby called upon to submit a proof of their
claims, on or before 7 August 2022, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false oy misleading proofs of claim shall attract penalties.
/Z\ % Vivek Gupia .
A insolvency Resoluiion erofessional

{BBI Regd. No. KBBUIPM)MIlP-P0237012021~2022!13590

Vivek Gupta (Liquidator)
IBBI/IPA-001/IP-P-02370/2021-2022/13590
Date: 12/07/2022

Place: Kolkata, West Bengal
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dorel §@ Canara Bank

! " Tz syndicata
ARM - || BRANCH, MUMB "4 Floor, Canara Bank Building, Adi Marzban Street,
Mumbai-400 001. TeI No.: (022) 2265 1128 / 29 Email : cb6289@canarabank.com

A A U

E-Auction Sale Notice for Sale under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable properties mortgaged / charged to the
Secured Creditor, the Possession of which has been taken by the Authorized Officer of
Canara Bank, will be sold on “As is where is”, “As is what is” basis on 29.07.2022
for recovery of ¥ 2,37,90,21,091.70 (as on 30.06.2021 plus further interest and charges)
being dues to Consortium Lenders from M/S. DELTA IRON & STEEL COMPANY
PVT. LTD., Office No. 205, 2" floor, Windfall Tower, Sahar Plaza Complex, Andheri
Kurla Road, J. B. Nagar, Andheri (East), Mumbai-400 059, represented by its Directors
Mr. Akshay Rajendra Jain and Mr. Dhanesh Jayantilal Mehta :

P Description of the Property e

No. (in%) Deposit (in <)
Open Plot measuaring 400075q. mirs. at Gut NO. 357,
Hissa No. 69, Vaghjai Nagar, Village Mouje Kharabwadi,
" | Taluka Khed, Chakan Dist. Pune in the name of Mys.| X >60.00,000/- 36,0000
Hyper Plasma Fabricators Pvt. Ltd. (Vacant Land)
Open PIot measuring 1150 sq. Mirs. at Gut No. 357,
9 Hissa No. 69, Vaghjai Nagar, Village Mouje Kharabwadi, 7 88,00,000/- |  8,80,000/-

Taluka Khed, Chakan, Dist. Pune in the name of M/s.
Hyper Plasma Fabricators Pvt. Ltd. (Vacant Land)

Land in Survey Nos. 278/1-B Area 56220 M2 & 278/%
Area 2400 M2, known as “Borchem Cariachem Mola”
3 | at Curtorim Vill. Salcete, Tal. & Sub-Dist. of Salcete, Dist.|T 23,74,00,000/{ ¥ 2,37,40,000/-
of South Goa in name of M/s. Chandor Engineering &
Trading Co. (P) Ltd., (Symbolic Possession)

Flat No. 402, 4™ floor ‘B Wing, Ansal Heignts, D.
G. M. Bhosale Road, Opp. Old Market, Worli Naka,
4 {Mumbai-400 018 owned by Mrs Rajshree A. Jain adm.| X 5,63,00,000/-
1203 sq. ft. i. €.111.75 sq. mtr. carpet area including the |
area of the balconies. (Symbolic Possession)

Flat 7302 on 13™ floor, Andher Monisha CHS. Lid.,
S. V. Road, Nr. Shoppers Stop, Andheri (W), Mumbai-
400 058 in the name of Mr. Dhanesh Jayantilal
Mehta & Mr. Akshay Rajendra Jain adm. 1435 sq. ft.
super built up and 835 sq. ft. carpet area. (Physical
Possession)

< 56,30,000/-

< 2,52,00,000/-| < 25,20,000/-

ZENITH FIBRES LTD

CIN : L40100MH TS8P 054580
Regd. Off: 205. Marci Bhavan, M.V. Hoad, J.8. Nagar Post,
Andheri East, Mumbai 400059, Tel: 022-28599428
E-mail; mumbai @ zenithfibres.com; URL: www. zenthfibres.com

NOTICE

Im frms of requirement of section 125(6) of the Companies Act 2013 read with for transfer
of equity shares of the Cormpany to IEPF (Accounting, Audd, Transfer and Refunds)
Rules 2016, the Company is reguired to transfer the shares in respact of which the dividend
remaing unpaid of unclaimed for a pariod of seven consecutive years fo the IEPF Account
astablished by the Central Govemment,

A list of such sharehciders, who have not encashed their dividends for seven consecuiive
years and whose shares are therefore liable for transfer 1o the IEPF Account, is placed on
the website of the Company

The company has sent individual communication to the concerned shareholders on
06 July, 2022 whose shares are liable 10 be fransfierred to [EPF Account Jor taking approprate
action and submitting requisite documents to claim the shares and unclaimed dividend
amountis) befora its credit to IEPF Account. Shareholders are requested to forward the
requisite documents to Registrar and Share Transfer Agent, to claim the shares and
unclaimed dividend amount(s),

Motica is haraby given that in absence of receipt of a valid claim by the shareholders, tha
comparny would be transferring the said shares 10 IEPF Account without nolifying further
advance nofice in accordance with the requirement of said rules.

Plaase note that no claim shall lie against tha Company in respact of unclaimed dividend
arnauni and shares transfemed to |EPF pursuant to the said Rules. Please nole upon such

transfer, shareholders can claim the transfemed shares along with dividends from IEPF, for
which details are availabla af www.iapf.govin

For any information/clarification on this matter, you may write to the company at
barods & zenithfbres.com or contact the Company's Regisirar and share transter agent
Liniversal Capital Securities Private Limited.

For ZENITH FIBRES LIMITED
Place :Vadodara {Siddhi Shah)
Dated - 11/7/2022 Cormpany Secretary

ASSAM POWER I]ISTFIIEI.ITIIJH I}EIMFAHT LIMITED

,|'.'|‘|_|||l Cusioumar carntn

NOTICE INVITING TENDER
The Chief General Manager (PP&D), APDCL, Bijules Bhawan, 6™ Fioor
Paltan Bazar, Guwahali-TE10017 inviles E-lenders wilth validity up 1o 180
days from the kast date of bid submission from the ehgible bidders for Selechon
of System Integrator (ERPS]) for Supply, Installation, Commissioning
Implunmmuhun and Suppor for up-gradation of SAP Enerprise Resourcs

TCFC Finance Limited

CIM No.: LESBSOMH]BHIFLEDGTEE]
501-502, Rahe Chambers, Fres Prass Journal Marg, Manman Pomt, Mombai - 40000217,
E-madl | investorssrvicesatedclinance. com

| | HﬂiurH:l HIT Name of Work
APUE‘.LIMn Selection of Syslem |nlegralor for Supply
1 ERF/RDSSERP! | Insiallaton, 'I:-ﬂl'l'lﬂ'llﬁ.l.h'_'lﬂlﬁ-n_ Imphemeniation and
2022-23101 Supporl for Upgradation of SAP-Enlarprnse
dated 120772022 | Resource Planning (ERF) System

The detailed RFB document along with other relevant information will h?:

available for download in www.assamtenders.gov.in and www.apdcl nrg
wee f 15-07-2022

213

S5d/- Chief General Manager {PP&D),
APDCL, Bijulee Bhawan, 6 floor, Guwahati-T81001

s
<

Please pay your energy bill on time and help us to serve you befter !

Te Earmest vioney Deposit shatbe deposited omor before 28:07-2022 upto 05-00p-Tm.

Details of EMD and other documents to be submitted to service provider on or before
28.07.2022 upto 5.00 p. m. Date up to which documents can be deposited with Bank is
28.07.2022 upto 5.00 p. m.
Date of inspection of properties are as under with prior appointment with Authorised Officer :
[1] For Sr. No. 1 & 2 - 25.07.2022 [2] For Sr. No. 3 to 5 - 26.07.2022
For detailedterms and conditions of the sale, please referthe link “E-Auction” providedin Canara
Bank’s website (www.canarabank.com) or may contact Mr. Paritosh Kumar, Chief Manager,
Canara Bank, ARM Il Branch, Mumbai (Ph. No. : (022) 22651128 /29 / Mob. No. 8828328297)
or Mr. Smit Jaiswal, Manager, (Mob No.: 7223002272) e-mail id : ch6289@canarabank.com
during office hours on any working day or the service provider M/s. C1 India Pvt. Ltd., Udyog
Vihar, Phase-2, Gulf Petrochem Building, Building No. 301, Gurgaon, Haryana. Pin-122015,
Mr. Haresh Gowda Mob. No. 9594597555 (Contact No. +911244302020 / 21 / 22 / 23 / 24,
support@bankeauctions.com; hareesh.gowda@c1lindia.com.
sd/-

Authorised Officer,

Canara Bank, ARM-Il BRANCH

Date : 11.07.2022
Place : Mumbai

DELPHI WORLD MONEY LIMITED
{Erstwhile EbixCash World Money India Limited)
CIM: Le5990MH1985PLCOZTEST
Regd. Office: 8th Floor, Manek Plaza, Kalina C5T Road, VidyaNagri
Marg, Kalina,5antacruz (East), Mumbai 400 0938,

Tel: +91-22-62881500, Email: corp.relations@ebixcash.com,
Website: www.indiaforexonline.com

NOTICE-(For attention of the Equity Shareholders of the Company)

Mandatory transfer of Equity Shares to Investor Education and
Protection Fund Authority ("IEPF Authority”)

Vaibhav Global Limited

Regd. Off.: K-68, Fateh Tiba, Adarsh Magar, laipur- 302004
Phone: 91-141-2601020; Fax; 91-141-2605077; CIN: L3691 1AI19859FLCDO4945
Email: investar_relations@vaibhavglobal .com; Websive: wwiwvaibhawglobal .com

Matice is hersby given that the 33rd Annual General Mesting (AGN) of the
Members of VAIBHAY GLOBAL LIMITED will be held on Tuesday, 2 August 2022
at 9.00 AN, {I5T) through Video Conferencing ("WC'} facility ar Other Audio
Visual Means ["DAVM'] in compliance with General Greular numbers 14,2020,
17/2020, 20/2020, 0272021 and 022022 dated 8 April 2020, 13 April 2020, 5
May 2020, 13 Januwary 2021 and 5 May 2022 respectively, issued by the Ministry
of Corporate Affairs (MCA) and Circular numbers SEBI/HO/
CFD/UMDL/CIRSP/2020/79 dated 12 May 2020, SEBI/HOSCFD/OMD2/CIRY
P/2021/11 dated 15 January 2021 and SEBI/HO/CFD/CMD2/CIR/ P/ 2022462
dated 13 May 2022 issued by the Securities and Exchange Board of india [SEBI)
{hereinafter collectively referred to as 'Circulars’) to transact the business as set
out in the Notice of AGRM.

In compliance with the abowe circulars, the Company has completed the
electronlc dispatch of the Notice of 33rd Annual General Meeting and
Integrated Annual Report for the Financial Year 2021-22 on Monday, 11th Juby,
2022 1o the members of the company, whose email addresses are registered
with the Company/Depasitory Participant(s)/ Registrar & Share Transfer Agent
[RTA). The same is alsa available at the website of the Company e
www.vaibhavglobal.com:; and on the website of the stock exchanges i.e. BSE
Limited at www bseindia.com and Mational Stock Exchange of India Limited at
www nseinida.com and on the website of the company's RTA ie.
EfinTechnologies Limited (Kfintech] at wnw.evoting.kfintech.com

Pursuant to the provisions of section 108 of the Companies Act, 2013 and Rule
20 of the Companies (Management and Administration) Rules, 2014 as
amended from time to time and the provision of regulation 44 of the listing
regulation, the members are provided with the facility to cast their vote
electronically, through the remote e-voting services provided by Kfintech on all
resclutions setforth im the notice of 33rd AGM. The Board of Directors has
appointed Mr. B.K Sharma of B K Sharma and Associates, Practicing Company
Secretary as Scrutinizer for the voting in fair and transparent manner. The
members are here by requested to note that:
{a) The members can join and participate in the AGM through VC/OAVM
facility only.
ib}  The remote e-vating portal/ facilities shall remain open from Friday, 29 July
2022 at 10.00 AM. to Monday, L August 2022 at .00 P.M. The remote e-
voting shall not be allpwed beyond prescribed date and time mentioned
abave,

lc} A Person, whose name is recorded in the register of members) beneficial
owners maintained by the depositones/ RTA as on cut-off date e Teesday,
26th July, 2022 shall be entitled to avail the facility of remote e-voting and
vobing during AGM.

{d} Anypersonwho become the member of the Company after dispatch of the
Motice of the meeting and holding shares as on the cut-off date |.e.
Tuesday, 26th July, 2022 may obtain the user D and password by sending
request to evoting@kKfintech.com. The detalled procedure for obtaining
Userid and password is also provided inthe notice of AGM.

{e] The members who have cast their vote by remote e-woting may attend the
AGM through VC/0AVM but shall not be entitled to cast their vote again.
The member who are entithed to vote but have mot exercised their right to
vote through remote e-voting, may vote during AGM.

ifl  Incaseany queries) grievances pertaining to remote e-voting and voting at

AGNM may contact Mrs. C Sobha Anand, DGM, KFinTechnologies Limited,

selenium Building, Tower-B, Plot No 31-32, Gachibowli, Financial District,

Manakramguda, Hyderabad - 500032, Toll free No. 1800-349-4001; Email -
evoting@kfintech.com

For Vaibhav Global Limited

5d/-

Sushil Sharma

Place: jaip'“r Company Secretary
Date: 11" July, 2022 FC5: 6535

Motice of 33rd Annual General Meeting (AGM)

Shareholders are hereby intormed that pursuant to the provisions of |Imwestor

Education and Protection Fund Authorty (Accounting, Audit, Transfer and Refund)

Rules, 2006 {"the Rules™), as amended, the Final Dradend declared far the financial

wear 2074-15, which remained unclaimed for a period of seven years will be oredited

io the |EFF. The corresponding shares an which dividends were unclaimed for seven
consecutive wears will also be transferred as per the procedure set out in the Fules.

In compliance with the Rules, Individual natices are being sent ta all the concerned

shareholders whose shares are liable to be transferred to [EFF as per the aforesaid

Rules, the full details of such shareholders is made available on the Company's

Website: weewindiaforexonline com.

In this connection, please note the following:

1) In case you hold shares in physical form: Duplicate share certificate(s) will be
issued and transferred Ta [EPF. The origingl share certificatels) registerad in your
narmeis) and held by you, will stand automatically cancelied.

2) In case you hold shares in electronic form: Your demat account will be debited
far the shares liable for transfer to the IEPF,

In the event valid claim is nat received on or befose 19th October 2022, the Company

will proceed to transfer the hable divedend and Equity shares in favar of IEFF autharity

without any further notice. Please nate that na claim shall lie against the Company

im respect of unclaimed dividend amount and shares transferred to IEPF pursuant to

the said rules. it may be noted that the concerned shareholders can cdaim the sharss

and dividend from IEPF authority by making an application in the prescribed Form

IEPF-5 online ard sending the physical copy of the requisite documents enumerated

im the Farm IEPF-5, ta the Nodal Officer of the Company

For any gueries on the above matter, sharehalders are requested to contact the

Company's Registrar and Share Transfer Agents, Bigshare Serwices Private Limited;

Linit Delph Werld Money Limited (Erstwhile EbixCash Warld Maney India Limited

before that Weizrnann Forex Limited), Office No 56-2, 6th floor Pinnacle Business

Park, Mext te Ahura Centre, Mahakali Caves Boad, Andher (East) Bumbal 400093,

India. Tel: 022-62638200 Fax 022-62638299 Email: investar@higshareonling.com

FOR DELPHI WORLD MONEY LIMITED
[ERSTWHILE EBIXCASH WORLD MOMEY INDIA LIMITED
BEFORE THAT WEIZMANN FOREX LIMITED)

S0y

PLACE: MUMEBAI
DATE: 11" JULY, 2022

SHIVAM AGGARWAL
COMPANY SECRETARY & COMPLIANCE OFFICER

aw

TATA

TATA STEEL LIMITED
Registered Office: Bombay House, 24, Homi Mody Street,

Fort, Mumbai - 400 001, India
Tel.: +91 22 6665 8282
Email: cosec@tatasteel.com Website: www.tatasteel.com
CIN: L27100MH1907PLC000260

NOTICE

NOTICE IS HEREBY GIVEN pursuant to Regulation 42 of
the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations,
2015, the Company has fixed Friday, July 29, 2022 as the
“Record date”, to ascertain the name of shareholders entitled
for Sub-division of every 1 (One) fully paid-up Ordinary
(equity) Share and every 1 (One) partly paid-up Ordinary
(equity) Share of the Company having face value of 310/-
(Rupees Ten) each, into 10 (Ten) fully paid-up Ordinary
(equity) Shares and 10 (Ten) partly paid-up Ordinary (equity)
Shares, respectively, having face value of ¥1/- (Rupee one).

Tata Steel Limited

Sd/-
Parvatheesam Kanchinadham
July 11, 2022 Company Secretary &
Mumbai Chief Legal Officer (Corporate & Compliance)

TATA STEEL

FORM A&
PUBLIC ANHNOUNCEMENT
{Regulabion 14 of ihe msalvency and Bankruxcy Board of india (Valurtey
Liqurdation Process] Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF WHITE OWL
BREWERY PRIVATE LIMITED

NOTICE OF 315t ANNUAL GENERAL MEETING, BOOK CLOSURE AND FINAL DIVIDEND

MOTICE is hewmby given that the 3151 Anmual Geneal Meating (*AGM*) of the TCFC France Limied
[*Company®) will be held on Monday Bih August, 2022 al 1100 a.m.{5T) through Video Conlerencing
[T Oeer Ao Wesuesl Racare DAV in compliance 'with the apokcable provisions of e Companies
Act, 2015 [MACE) and Fules made Mereunder and the Securities and Excharge Board of india (Listing
Ombgations and Disclosure Beguirements) Begulatons, 2005 "Listing Reguiason®] read with general
cirzular nes. 1402020, 172020 and 2002030 dated Agnl 8, 2020, April 13, 2020 and May 5 2020
raspectively and claification circularno. 0221 dated Janwany 13, 2081, other apobcabls circulars issued by
the Ministry of Corporate Afairs and SEBI Cincular Mo, SEBYHOVCFDCMO/CIR/P 202007 E dabed May 12,
2020 and SEBLHO/CRAVCMD2CIRP/2027,11 dated January 15, 2027 and 13th May, 2022 {collectively
referied b as “Fevanl Gircuiars ], W transact the businesses &5 setout in fhe Motice ol the 4GM. Memnbes
will b abde to atiend the AGM Boough and VEOAM, Members attending the AGR through VG shal
be courded forthe purnnse of reckoning the quorum under Section 103 of the ac

I comipliznce with the Relewant Circutars, the Modice of the AGK and Annual Report far the Snancial year
2021-202 will ba sent to 2l members of the Company whoss emaill addresses am regstered with the
Company/Depositories Participants ("0P*). The aferesaid documents will also be awalabla an the
Company's wibsibe at www.lcholinance.cam websie of the Stock Exchange ie. BSE Limied ol
Wi hseindiacom and Se e-oling websile of Mafonal Securilies Depository Limited (NSDL) al
bifp s geating nsdl coms . Members are requested i caneiuly resd 2 the Nobes et ol in the Notice
of the AGA, instrsctions for [pining she AGM, manner of casting Be wole throwgh remote e-vebng and
thincaigh e-voding during the AGM

Manner of regisiering 'updating email addresses:

2l Mambers holding the shares in physical mode, who have not registerndupdated ther email addresses
wilh this Cornparry, are requestind bo regisenfupdate the same by sending scanned copy of (i} signed
request leter mentioning name. folio number, and complele address (i) Sed aftested scanned cogy ol
PN Card (i) 568 atlested scanned Copy of Sadhas Cand 1o the share departrent of the Company al
our emall aodress L investorseraces@icicinance. com ane vahwalkanarcietinance. com,

b} The sharshakder may please contact the Depashory Participant {"DF) and register the emad address
an bank accound details in the Demal accound as perthe process dollowed and advised by the DF

Manner of casting votes through e-woding:

2] Members will have an opoorfunity o cast their vale on the businesses as sel ouf in e Nofice of the
RGN electronicaly cither Brough remole e-voling Swsiem avatable befare he AGN ar theough
elgtronic valing Systenn which will be avaikbie dunng AN,

bl The manner of remote e-osng and e-valing dunng the AGM Dy members hokling shams in
dematerialsed made, physical mode and for membsrs whi have nofregistersd her e-mall addresses
will ba provided in fhe NoSce of the AGM. The remate e-voting pericd bagins an d5h Auguss, 2022 al
9:00 a.m. and ends an Tth Auguest, 2027 at 500 pome The detads wil be 2uailable in the Nosice of AGM
uploaded.an the wabsite af the Comparry al wew leicfinance. com.

gl Thi fcity for g-valing al S AGHK will e avilabe Tor thoss members atbending e AGMN wha kv nal
a1 Hr vobe Dy remoie- e=vating

Record Dale lor Dividend and payment hergol,

a)  Pursuant fo Section 99 of the Companes Act, 2013 and Begulation 42 of the Listing Regulation. the
Regester of Mambers and the Share Transier Books of the Company shall remain closed from Tuesday
2nd August, 2022 to Mondzy 85h Awgust, 2022 (both days nchusie) for the purpose of Annual General
Maeling and payment of Final Dividend on Equity Sharas of the Company for the financial year ended
March 31, 2022

bl Davidend will be paid (o e membens swhose names appearin the Gompany's Register of Members and
Hegisher of Beneficial Owners as on Hecond Date e 151 dogust, 2027, subeect 1o the approval ol
memhers atthe AGHM

¢l s per the melevant Circulars, payment of dridend shall be mede througn elecironic mode to the
members wha hava updated ther bank accounts details. Dividend warrams! demand draft wil be
despalchad o the registonsd address of the members wha have not updated theirbank account detaits

gl Membens may nole thal pursuant 10 France Al 2020, dividend paid or distributed by the Company
atter Al 1, 2020 shall be Exable in e ands of membes. The Campamy 2hal therelore be required
B0 cechuct R &1 Source 3 a2 time of reaking the pagment of the said dividend,

Mamner of regisiering mandate of receiving Dividend electranicaily;

Members are requested to update ar infimate changes, if any, in ther bank accounts defails with their D

{where the shares are held in damateriakzation made) and wih Company (where the shares ane held in

pirysical mode) at a) al investorsenicascibciclinance.com and vehialkangtcicinance com siong with

sigred neques! letler manSaning the namé, Talie no., bank defails, self attested copy af PAN Card and

Carceled chequeheal

Uipdirtion of K0 defaiks:

Pursuant fo SEBYHINMRSIVMIRSD RTAMB/PCIR:2021/655 dated hovember 03, 2021, the Company
Fud ser betier in February, 5022 10 althe sharehplders for furnishing their %0 detals. Members who have
reat et upeatad their KYC details am mouested (o follow the procedure and do tha needful at the sariest.

By order of the Board

Faor TCFG Fimance Limited

Sd/-

Place: Mambal Hinjal Sheth
Date: 11th Julky, 2022 Compamy Secrefary

a N\
SCHEDULE |
AN

1_ Nul"l.l'u'll C3F If_'“[_']FiF-"l._]H.f'l.'l | IZ"[ H‘-’r‘[']l"d Wbt Chadl Hrn'!.-rn"r Privabe Lirmifed

Sale Notice
GOURMET RENAISSANCE PRIVATE LIMITED (In Liquidation)

Registered office:- No 1307, Dalamal Towers, A Wing, Free Press Journal Marg,
Nariman Point, Mumbai 400021 Maharashtra

E-Auction UNDER INSOLVANCY & BANKRUPTCY CODE, 2016

E-auction sale notice for Sale of Corproate Debtor GOURMET RENAISSANCE PRIVATE LIMITED
(in liquidation) as going concern under Regulation 32(e) of the Insolvency and Bankruptcy Board of
India (Liquidation Process) Regulations, 2016 under the Insolvency and Bankruptcy Code, 2016 read
with Regulation 33(1) of the Insolvency and Bankruptcy Board of India (Liquidation Process
Regulations, 2016. Notice is hereby given to the public in general that the below described corporate
debtor i.e., Gourmet Renaissance Private Limited will be sold as a going concern on “AS IS WHERE
ISBASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” AND “NO RECOURSE
BASIS” on the date as mentioned in the table here in below under Liquidation. The reserve price and
the eamnest money deposit will be as mentioned in the table below. The sale will be done by the
undersigned through e- auction platform provided at the Web Portal https://eauctions.co.in. The
general public is invited to bid either personally or by duly authorized agent.

Reserve EMD Amount
Price | & Documents
(INR) Submission

Deadline

Time of

Description Auction

Sale of Gourmet Renaissance Private| 27th July, Rs. Rs. 10 Lakhs
Limited as per Regulation 32 (e) of the 2022 20.63
Insolvency & Bankruptcy Board of India crore | 26th July,
(Liquidation Process) Regulations, 2016 2022

as a going concem

Lakh.s or
multiple
thereof

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

Branch office: Karjat

rule 8 of the said Rules on this notice.

Last date of EMD Deposit : 26/07/2022 Date of E-Auction : 27/07/2022

Timing of E-Auction : 11.00 AMto 1.00 PM ( With unlimited extension of 5 minutes each)

The sale shall be subject to the Terms and Conditions prescribed in the E-Auction Process
Documentand to the following conditions:

1. It shall be the responsibility of the bidders to inspect and satisfy themselves about every aspect of
the corporate debtor before submitting the bid. The inspection of the corporate debtor including its
assets put on auction will be permitted to interested bidders at sites from the date of publication to
the last date of submitting documents & EMD. The Liquidator shall not be responsible for any
charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of the
assets e-auctioned. The intending bidder is advised to make their own independent inquiries
regarding the encumbrances on the property.

2. The interested bidders shall deposit the EMD by way of Demand Draft favoring “Gourme
Renaissance Private Limited (In Liquidation)” or through bank transfer by the last date as mentioned
in the above noted table, to the following account - Gourmet Renaissance Private Limited (In
Liquidation), The Nashik Merchants’ Co- operative Bank Account No. 032100100000009, IFSC
Code NMCB0000033.

3. The bidders are requested to visit “https://eauctions.co.in” for detailed terms and conditions for e-
auction process before submitting their bids and taking partin the e-auction sale proceedings.

Vaishali Arun Patrikar, Liquidator

M/s Gourmet Renaissance Private Limited (In Liquidation)

IBBI Reg. No: IBBI/IPA-002/IP-N00812/2019-2020/12566

A-2, Shantidoot Society, Parvati Darshan, Pune 411009,

Mobile No. 9370935454

E-Mail of the Liquidator as registered with IBBI: vapatrikar@gmail.com

Email to be used for correspondence: gourmet.ligq@gmail.com

Place: Pune
Date: 12/07/2022

@ L&T Financial Services

POSSESSION NOTICE
[Rule-8(1)]
Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under
the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged
with L&T Finance Limited (‘LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand
notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from
the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/
Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the
undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with

Demand Notice

Kori

the date of demand notice till payment/realization.

Date: 12.07.2022
Place: Karjat

Loan Borrower/s/ o . Date and Tvpe of
Account Co-borrower/s & Description of the Mortgaged Properties | Outstanding Possessionyrgken
Number Guarantors Name Date Amount )

| MUMHL18000547 | 1.Sunita Ashok All the piece and parcel of the property Address : Flat No. 102, First | 24-05-2019|Rs. 1355499.84/- 07-07-2022
Desai Floor, Building No. 9, Block No, NE — 24, Vijay Estate, Vakas, Tal. Karjat, As On 03-05-2019 Physical
2.Ashok Atmaram | District Raigad. Possession
Desai
MUMHL17001255 | 1.Vandna Rahul All the piece and parcel of the property Address : Flat No. 202, Second | 03-05-2018|Rs. 1377041.59/- 07-07-2022
Kori Floor, Building No. 9, Block No, NE — 24, Vijay Estate, Vakas, Tal. Karjat, As On 20-04-2022 Physical
2.Rahul Ramjiavan | District Raigad. Possession

The Borrower/ Co-borrowers/ Guarantors in particular and publicin general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

2 | DATE OF INCORPORATION OF 2507201
CORPORATE PERSON

1 | AUTHORITY UNDER WHICH Registrat of Companios. Maharashira
CORPORATE PERSON IS
|| INCORPORATED | REGISTERED

4 | CORPORATE IDENTITY NUMBER |
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON |
& | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
|I.IF -"'.N"l";l f.'l-r L.I’JHF'HRATE I‘[ R'.:-U-H

B | LIGUIDATION COMMENCEMENT
| OATE OF CORPORATE PERSON |
§ N.I'H..'II- ADDRESS, I-MML .#'.L}L}HI-E:} MAT. Wik t:-upln
TELEPHONE NUMBER AND THE Hogisianed Addreis, Tower 7 Fial 1805
REGISTRATION NUMBER OF Urbana, 783 Ansndapur kain Road
THE LIQUIDATOR Holkata 700107, Anmndagpur WMaen Road
Huby Hokpdal, Kolkats - TO0T07, Wiesl
Bangal
Emal - gupta vhekacaigrmail com
+87 BESTH D0
BB PA-001 WP-PO2 3T 02 - 2020
| 13580

| UBBG0MHZOTTPTCZ20TTD

sShopno. 01, Ronak Apnrrmient, S Fnapa
complas, Kashigmon. in Rood Emsl
Tlldrll: T|1|l|'lll:I -Cll..'l11|}? r-.-'I||I1 wrashirn

| 8en July 2022

ICRA Limited
ICEA  Corporate Identity Number (CIN): L749950L1981PLC042745
Registered Office: B-710, Statesman House, 148,
Barakhamba Aoad, Mew Delki 110001
Telephone Ma.: +91-11-23357840
Website: www.icra.in, Email 1D: investors@icraindia.com

8 [ LAST DATE FOR SUBMISSION
OF CLAIMS

Notice Is haraby gen s Wihitia Owl Ele'e-.'.rr-_-f',.- Private Limited has commenced -miunw',-
licpuidation o iy July 2022

The stakeholders of Whils Ol Brewery Privals Limiled are hemaby callad wupon o submi
a proof of thedr claimsa, on or before Tin August 2022 1o the liguidator a1 the address
rmandionesd agains! |bem T

The financial creditors shall subma thair proof of clasms by electronic means only, All
aitheigr stakahaldérs may submil the prool of claEims in person, By RSl or by slecinanks
Bans

Submission of false or misleading proofs of claim shall stiract penaities

Diabe ; 12072022 Vivek Gupta (Liguidator)

fih Ausgusl 208

"WRiace: Kokata, West Bangal

\\

IBEVIPE-0011P-P-02 370202 1-20221 3ﬂ9/
/

SIMPLEX REALTY LIMITED
CIM-L17T110MH 191 2PLE000AS1
Registered Offica: 30, KESHAVRAD KHADYE MARG,
SAMNT GADGE MaHARA) CHOWE, MUMBAL- 400 011
Tal Moc+81 22 2308 2051 Fax Mo ; +81 22 2307 3703
Website : ww simplea-group.com E-mall - investors @ simplea-group.com

@—W\I;EK

Wil mmaLTYLTD

KOTICE OF 109™ ANNUAL GENERAL MEETING, REMOTE E-VOTING INFORMATION AND
BOOK CLOSURE

Matica is hereby green that 108* Arnuel General Maeting (4GM) of the Simplex Realty Limited is
schechled %o ba hel on Wednesday, fhe 3° August, 2022, al 11.30 a.m., theough Video Canlerencirg
(WCOthar Audio-ViEual Means (CAWM), in compliancs with the Genaral Circular Mo, 02020232 dated
5 May, 2022 read wih General Cirewlars Moo 14/2020 daled B7 Agnl, 2020, Genesad Gincular No,
PF2020 dated 13* Aprl, 2020 and General Circular Moo 2002020 dated 5% May, 2020 {collectively
relerred as "MCA Cincubars’y and SEBI Circular Mo, SEBL HOY CFDY CMDZ CIRP2022/%2 dates]
15" May 2022 read with SEBI Circular Mo, SEBIHOCRI/CHMDCIRPA02078 dated 12% May, 2020
[eadectively refered a2 SEBI Circulars’), b bansact e Ondinary and Spociyl Buesinesses a5 sob cul
in the Motice.

In Complance with tha abowe circulars, electronic copies of the Mofice of the AGM alongaith tha
Arnual Fepeet for (e Fingncial Year 2021-2022 have afroady baen sonl 1o the sharebaiders whase
email addressas ere registenad with the Company or Registrar and Sharne Transfer Agenid or Depositoras,

The Matice of the AGM and the Annial Repar are alse avallable on the Company's websits je
v simplee-group cam and on the webisie al Nalional Sacurilies Dapastiory Limiled (MSOL) &l
v evoing. nedlocom a5 wel as on the website of BSE &1 waw bseindia.com,

Matice |5 also heseby given thal pursuant to Section 99 af the Companles Act, 2013, (the Acl) read
with tha epplicable Aules made thereundar and the Rapguiation 42 of the SEBI {Listing Obligatons
& Disclosune Requirementsy Regulaions, 2015, (the Listing Reguaiions) that the Fegisier of Members
ard tha Share Transfer Boaks af the Company wil remain close from Thwrsday, e 28° July, 2022
I Wednesday, e 37 August, 2022 (both days inclusive) for e pumose of the AGM and payment
of dividand dor the Financial Year 2081-2022, subject fo approvel of Mambars at tha ensuing AGM.
In comglince with provisions of Section 108 of the &g, reed with Rule 20 aof the Companies
(Marapenent and Adminesiration} Rules, 2014, as amanded [ram Gme 1o me, Roguiation 44 of ba
Listing Regulations, the Company is prowiding to its Memiers the faclity of remale e-Yoling balore as
wall a5 during the AGM in respect of the business o be ransacted at the 109 AGM and far this
purpase, the Company has appointed Mational Securites Dapositony Limied [NS0L) for faciitating
viing through seclranic means.

Members whiss names appaas in e Register of Mambaralesl of Berahcial Cwners 28 mainlainesd
by Cendral Deposibory Senvicas (India) Limited [COSL) and'or Mational Securities Depositony Limibed
(NSOIL) a5 on Wednesday, 27 July, 2022, Le. Cul-OfF Dale, onky, shal be erdied fa avail tha Laciily
of ramoda e-Viating before | during the AGM. The Board of Directars hes appainted Mr. Rawi Shanma,
Proprietor of Mis Ravi Sharma and Associabes, as the Soulinizer 1o soninime ha ewoling process
in & fair and fransparent manner

Details of e-valing Schedule are as unden!

3l Dave of completion o serding of Notios: Monday, 117 July, 2022

b Dabe and frne ol commeancemen of e=-voling: Sunday 317 July, 2022 al 9,00 am.,
£ Date and tme of and of e-voling: Tuesday, 2 Auwqusl, 2022 al 5.00 pan.;

d) Gut-olf date: Wednasday, 277 July, 2022;

g] E-Violing shall not ba alowed bayond 5.00 pm. Tuasday, 2 August, 2022

fi  The wofing rights of the Memioers shal be in proportion to ther sharshoiding of the paid-up equity
capilal ol B Compary as on Wedaesday, 27 July, 2022 ("Cul-all Dala™)

gl Ay persan whi acoures shares of the Company and becomes a Member of the Comparry atier
dispaich of the Malica end haldng shares as on the Cut-off dale Le. Wednezday, the 7% July,
2022, may cblaln User 10 and passwanrd by 2endng an email o ﬂ!.!ﬂl'_:ﬂﬁ:-l&;]h“x“x i, Hawevar,
Memioers wha ar2 already regstered with NS0OL for ramode e-valing, can use eir existing User
I and password R casling 1hes yobas,

h) Forthe pracass and mannar of E-valing {bath remota e-valing and waling at the ima of AGM) and
aso far attending the AGM theough VCICAVM, mambers may ga theough the instructians in the
Motice coraning AGM and in case you have army QUeras or issues regarding e-voling may raler
thie Treguerdly asked questions (FAGs) for sharehalders avadable at the download seclion &l
Wy gvoding nsdlcom or condact NEDOL on 1800 1020 240 /1800 224 430

i In case of any grievances connectad wilh Eaclity for a-woting, plaase canfacl Ms. Sarifa Mote,
Assistant Manager, NSDL, 21k Floor, "4 Wing, Trade Word, Kamaia Mils Compound, Senapat
Bapal Marg. Lower Parel, Mumbai 400 013, Email: avoling @ nedl.co.in /1800 1020 950 1800
224 £30. The memBbers whi reguine techrcal assistance balore | during the Megsng [0 aecess
and parlicipate in the AGM can confact on abowe menbioned details of MSOL

For Simplex Realty Limited
Sd_l'.
Kinjal P Shah

ﬁ_i-nam:i“. ep. .in

| Mumbas, 117 July, 2022

Company Secrelary

MOTICE OF THE THIRTY FIRST ANMUAL GENERAL MEETING
AND ELECTRONIC VOTING INFORMATION

1. MNotice is hareby given that tha Thirty First Annual Genaral Meeting
(“AGM") of the Members of ICRA Limited (the “Company™) will
be held on Thursday, the fourth day of August, 2022, at
3:30 p.m. (IST) through Video Conferencing ("VC" L Other Audio
Visual Means ("DAVM™), in compliance with the applicable
provisions of the Companies Act, 2013 (the “"Act™) and the rules
made there under and the Securities and Exchange Board of
India (Listing Obligations and Disclosure Heguirements)
Regulations, 2015 ["Listing Regulations”) read with tha Ministry
of Corporate Affairs ("MCA”) circulars dated April 8, 2020, April
13, 2020, May 5, 2020, Januvary 13, 2021, December 8, 2021,
December 14, 2021 and May 5, 2022 (collectively referred to as
"MCA Circulars”) and the Securities and Exchange Board of
India (*SEBI") circulars dated May 12, 2020, January 15, 2021
and May 13, 2022 (collectively raferrad as "SEBI Circulars”), to
transact the businesses as contained in the Notice convening
the AGM ("AGM Notice”),

2. The Company has engaged the services of the National
Securnities Depaository Limited ("NSDL™ to provide with a facility
to attend the AGM through VC/OAVM through the NSDL electronic
voling ("E-voting”) systam. Members may access tha same at
hitps:‘'www.evoting.nsdl.com under shareholders‘members login
by using the remote E-vating credentials. The link for VC/OAVM
will be available in shareholder/members login where the E-voting
avenlt numbar ("EVEN") of the Company will be displayed.

3. In compliance with the MCA Circulars and the SEBI Circulars, the
AGM Motica along with the Annual Report 2021-22 has baan sent
on July 11, 2022 through electronic mode to those Members whose
amail addresses are registerad with NSDL and Central Dapository
services (India) Limited (together referred to as “Depositories”)
ar with the Company or with Link Intime India Private Limited, the
registrar and share transfer agent of the Company (the "Registrar
and Share Transfer Agent™). The AGM Notice and Annual Raport
2021-22 are available and can be accessed from the investor
relations section of the Company's websile viz, www.icra.in., and
the relevant section of the websites of the stock exchanges i.e.
BSE Limited and National Stock Exchange of India Limited at
www. bseindia.com and www.nseindia.com, respectively

4. Membars holding shares either in physical farm or in
dematerialized form, as at close of business hours on Friday,
July 28, 2022 {‘cut-off date”), may cast their vote electranically
an the businesses as set forth in the AGM MNatice through
E-vatling system of NSDL. All members are infarmed that:

{a} the businesses as set forth in the AGM MNotice may be
trangacted through E-voling of remole E-voling,

(b} the remote E-voting shall commence on Monday, August 1,
2022 (9:00 a.m. 15T} and ends on Weadnesday, August 3,
2022 {5:00 p.m. I5T). The remote E-voting shall not be allowed
bayond 5:00 pm on Weaednesday, August 3, 2022,

{c)] Members who will ba presant in the AGM through VC/OAVM
facility and have not casted their vote on the resoluticns
through remote E-veting and ara otherwise not barred from
doing so0, shall be eligible to vote through E-voling system in
the AGM,;

{d} Any perscn who acguires shares of the Company and become
a Member of tha Company afler dispatch of the AGM MNotice
and holding shares of the Company as on cut-off date may
abtain a login ID and password by sending a requast at
evoling@nsdlcoin or delhi@linkintime,co.in. However, if a
parson is already ragisterad with NSDL for E-vating then the
existing vser |0 and password can be used for casling the
vt

(2} In terms of the SEBI! circular dated December 9, 2020 on
E-voling facility provided by listed companies, individual
members halding securities in demat mode are allowed to vote
through their demat accoun! maintained with tha depositories and
depaository participants, Members are advised to updaie their
mabile number and email Id in their deamat accounts in order Lo
access E-voting facility.

(1} Members who have veted through remote E-voting will be eligible
to attend the AGM,. However, they will not be eligible to vote at
tha AGM.

(g} AGM Notice is also available on the website of NSDL
at www . evoling.nadl.com. In case of any queries, Membears
may refer the Frequently Asked Questions (FAQs) for Members
and E-voling user manual for Members available at the download
section of www.evoting.nsdl.com or call on tofll free no.:
1800 1020 920 and 1800 22 44 30 or send a raguest to
Ms. Pallavi Mhatre, Senior Managar or Ms. Soni Singh, Asst.
Manager, NSDL at emall Id evoting @ nsdl.co.in.

5. Manner of registering /updating email addresses:

Members holding shares in physical form, who have not registered/

updated thair emall addresses wilh the Company or with the

Registrar and Share Transfer Agent. are requested to update

{in case ol nhanga] FE-QIS-!EI the same by elicking the link

Slinkinti ] ! fem reqi ml. Members
holding shares in elactronic Er:-rrn. wha have nol registered’updated
their email addresses with their depository participanis, are
requastad to update (in case of change)/register with the
depository participants, with whom they maintain their demat
accounts, at the earliasl,

&. Manner of registering mandate for receiving Dividend:
Members are reguested to updalte their bank account details with
their respective depaository participants (for shares held in the
alectronic form) or with the Registrar and Share Transfer
Agent, (for gshares held in the physical form) by clicking the link
hitpsMinkintime.co.dnfemallregfamail _registaer.html and uploading
the reguisite documents,

7. Members are requested to carefully read all the notes set
out in the AGM Notice and in particular, instructions for
joining the AGM, manner of casting vote through remote
E-voting or E-voting at the AGM.

By Order of the Board of Directors

For ICRA Limited
(3. Shakeb Rahman)
Company Secretary & Compliance Officar

Place : Gurugram
Date : July 11, 2022



Relation
Line

Relation
Line

Relation
Line

Relation
Line

Relation
Line

Relation
Line

Relation
Line

Relation
Line


B 3 & orfep | 5=, wream, 22 et R0R2

TCHEIcHet AIgesT IcHTETd

HUS, A GIHER Tgehid WX, IR

AT/ AT SATCTE T, HIS{ ITEEST Ti9r 2, offeae STeft, ofar gweRt, 31fSd ek,
TR fergetr=n 1 o gelcHet aut<an ATIER 3T T, fosh hTed, TGN 39T AR, e ¥TeHg et fogar=h
fafay wehl A SHOTeTeRt= Geamehies  WeTIR g A = Iufed! grdt. a8 Tid e ATt TET AT AT, ATAST
IEERIZIRSIER eI TR T gt TSeh 1T Jcgr=l 3ufeora el e, Ad i oiene, oae Ttehe, @fian
T FRHATAT TLATE! HiTTD 3T B, 1 It AUt anfeterie fafare HTGER, G arees s i Sl areeh
Y AT=AT 5 29 Yseeld Shudrd 31T, EE O AL I, TR FeTel JATOT A Tk LT
A sheta 31 T €. WiTad 7 ISt el IUFE HI=rer AT 3T, TR, HILET HUTH, T G I

oS, fagarh qdf we qvara oneft. dfeq sTieEa gus foea.

N

Vi A\
/[ /
IN THE COURT OF THE CIVIL JUDGE AT MEDIKERI T Tl A T IN THE HIGH COURT OF JUDICATURE AT BOMBAY afifire |
Decree Holders : M.R. Nagaraja Rao and others . (ﬁ)/%%k(@iﬁ) 03 (?|V|I Application No.1202 of 2016 in W g
Vis First Appeal Stamp No.12484 of 2015 a@-{m}m
Judgment Debtors : Smt. Padmavathy and others H”Tq(ﬂhq)/w(@a?) 03 Member, MACT , Mumbai. (3-atesg=t aie mredt aIS ariw Sfeam
COURT NOTICE FAT ATRHEH 003 =T T Application No. 1328 of 2007 (oot TREHTIR SRRET) TR, 2026 S GATA 23)

To, Skl THE NEW INDIAASSURANCE CO.LTD. e Appellant ETEE AT e rsge ferfiregeat eewhdtestean AttedtaTdt
1. Raghavendra D. Rao, S/o late Diwakara S.Rao, Aged 48 years, FAT AR 2003 T FOH 330 T 233 MM FA A through Advocate : D. R. MAHADIK 7. | e = ez e 30 e ffie
Shree Prasad Apartments, No. A-201, Near Bhavikai High School, R0%3 HE HTA ms«na aRT ST THHER) FEH 2028 =T Versus P P ——— SRR
Eg[jv"a‘\’fv‘;i‘t"fﬁak:;‘j;bO’é%%reﬂgﬁg’rashtra. s MRS. CHANDRAKALA SATYAM YADAV &ORS ... Respondents | [ . | e =t <o siete e | s | St Freer, g
2. Santhosh Kumar, S/o late P. S. Varadaiah, Aged 43 years, R/o TR TS FA qu%d fofres ( Aridiue” fhar iRl SO 1I;°NO 1: MRS. CHANDRAKALA SATYAM YADAV m%m _ § _
Block No. 10, J Seetha Nivas, 1st Floor, Patkar Road, Dombivili East, %) 37T AiET T rgeRe fofds (@E‘rl'ﬁ‘w EEIRESIGIUET - e . ) ¥. | HTNE I HIUNE TSI FHIH | JuuR0¥TATIAR 0% LHEHRR022%

421201, Maharashtra.

3. Ramakrishna S. Rao, S/o late P. Srinivasa Rao, Aged 66 years, R/o
Building No. 38, Room No. 1213, Ground Floor, Tagore Nagar,
Dhanalaxmi Housing Co-operative Society, Vikhroli East, Mumbai-
400083, Maharashtra.

4. Smt. Vasundhara Jayawanth, W/o Jayawanth, Aged 63 years, R/o
Building No. 38, Room No.1213, Ground Floor, Tagore Nagar,
Dhanalaxmi Housing Co-operative Society, Vikhroli East, Mumbai-
400083, Maharashtra.

Whereas, the Decree holders above named, have instituted the
above numbered Execution petition, praying to execute the
Judgment and Decree passed by the Learned Principal Civil Judge at
Madikerl, in O.S.No. 315/1989 and dated 30/9/1999 and F.D.P.No.
3/2008 dated 25/10/2018, for the reliefs mentioned in the Decree,
against the Judgment debtors and you range as Judgment debtors
number 7,9, 15, 16, respectively, In the above Execution Petition, you
are hereby called upon to appear before the said Court on 26/7/2022,
either in person or through an Advocate, if you have any contest for
the grant of the reliefs prayed for by the Decree holders in the
Execution petition and if you fail to appear as noted above, on the said
date, the Court will hear and dispose of the Execution petition, in your
absence.

By order of the Court
C.M.O.

(N.G. Vasudev) Court of the Principal
Advocate for the Civil Judge at Medikeri
Decree holders Principal Officer Civil Judge & JMFC
Medikeri, 20/4/2022 Court Medikeri Kodag
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R/AT  RAM RAHIM UDYOG NAGAR, L.B.S. SONAPUR,
BHANDUP , MUMBAI - 78.
R. NO.3: RESHMA PRADIP JAGTAP,

149/1658, YASHO JYOTI CO-OP. HOUSING SOCIETY ,

SUBHASH NAGAR, CHEMBUR, MUMBAI - 71.

Applicanthas made an application to this court as mentioned inthe copy|
of the Civil Application.
Delay caused in preferring First Appeal may be condoned etc.

The said application came up for hearing in the court on the
27/08/2019 and as ordered therein, you are given notice that this
application shall be placed on board for first hearing/final disposal (order)
in this court on the 18/07/2022 or thereafter-

i i i . Atthattime, you, either
in person or through your advocate of this court, appear in this court and
show cause as to why the order as per the application of the applicant
should not be passed. If you fail to appear and show cause as aforesaid,
order as per application of the applicant or as may be deemed fit and
proper will be passed.

Witness SHRI. PRADEEP NANDRAJOG & SHRI. DIPANKAR

DATTA, Chief Justice, at Bombay aforesaid this 27thday of August|

b | e e Aievfigd Frtes T
e e (SR STHATE ) T I

TFM . 0%, T HTUILHE, TS F Firciad,
wrefiE, e qd, 3, S woggow,
Ty

€. | Hie sHad™ aREHE ge g
lisiet

¢, R0

o, | TfEHTIRTS ATE, T, $6E T, et

oft. ferde e

T TR o, TS oY, I, 63,
T a'ag(ﬁ?ﬁ’s, EAcEaG] woogoly, 37 q‘iﬂfﬁ?
g, el gifEIed, Hiashai-bo o ols, TT=H
EuisH
e gupta.vivekaca@gmail.com
+R% %3¢ oloxy
ST /TR - 0 0%, / ST —fi -
02390/038-3033/83UR0

¢. | e TTet FwATh ifem arfE o AT, R033.

ATGR AT 0T 3 T, SETEE HTHe et rege ferfies 7t ¢ I, 203 Tofl wr=at gureren

HraTd AT IR,

ATGR TFTEE TS Fa Trasge feafee <o Rehdieed a1 = qroaiel ge o1 o =21 THR g

heledT TrTaR TREHTTRTRS & ATTEE, 03 Tefig fhan off wafomar wimard I o,

o sme Tt AT GroAT A e Seldgih MIEATER WGt FE. e 3 Tehaleea g

U SAFT: TUATCTGR a1 (e HTEHTER HIet FHad.

TR AUt fwmet T greaieaT YA AredieRtun fe U s,

faien: 22 /09/2032 farares wan (ufrmmma)

feahTur: wHieteRTar, afvem sme T / FTEdiT - 00 / STATi—
ﬁ—e?aeo/?o??—?o??/?alﬁy

2603 79 A, 3R AT A, JR, Fag ¥ooosy

335‘3 Foed] TREYH FHIA fror Tem ReftT SR T 2019, &06thday of June,2022
gifererd fore *{qu;{l_lafrmwlu |c|{| T e fRar e uﬁﬁﬂqﬂﬁﬁ qd
TN GAHATER TTeX
FUERE FEAE AEHe! T7 T ™ At fafkd Yo e By order of the Court
FTERRFTER STea F&6 T sd/- sd/- sd/-
fiF 23 B 03 W WY IS FA Clerk Section Officer for Deputy Registrar
/_
EFRR Iid TR

\

7/

Wméiaqﬁewamﬁem forfaes | 3,

U R : WRNEH! ., ffthd 4. 9 T ¢, TEa1 Fotell, Mexst sciar 1, fa df, arpeare!, REmiR, gor 89900y,
B : 030 4Yo Yooo | WIS : TeTvo I00TTTIRWUHTERIT0ARR9€, | davTSE : www.hdfc.com

(TR feed 7 TRUG a9 ‘S g A’ ‘Sieft e aeft’ 7 ‘amg @ R’ ar qw@meR)

Sorereff gresRRiT Segermiie BpraRe ferficsd ( Qi@ﬁnwfr%ﬁég ) TR SRt T RiagRersier efvs Ramgaer 3iith thRITRIsre SieH 3iUs TRk 31ith RIRIR Sevve dfae, k002 (3fae) o anfiT R Sevve (Thivite) ®ed, 001 ITedT Fer 43 (9R) Agarad Fad

3 3R UG heied AT aTR P @lefiel YT (T) Fed PSRRI Serieht A1 o11ed, 318l &t BUIR /TIRIUIGR / §HIGR STIaT i<l AR PoiaR /TEVGR / BRIeeR aRAGR, BrIcefR ufifel (37 a1 srer) fsurees, Hemae SaRIieRT Sy sifigeiast ai Sieqy siqcedt Hem 43(R)
3T ARTUlT JarT i Sheft aTTe. AR ARTUl et HTE =T TREURLT §o fQasiid eipaTh! IbHaT HRUTT PRUITATS e 1. qenfy, s1em fFsures, Hemie, STRIIGR! A0 SFNEwRIIR! AiedThs Suete SO /3T AL HRIQLR IRAGR 3T el Hfifeft (A1 a1 37efrd) Jieamar STRIUDRA
AT 3T 7T PoigR / TEVGRIAT S¥ecedl fIRIRIIATG! SR AR PoigR / TEVGRTET (FIATIRET) BoiaR / TEUER / PraceiR aRAcR i dreeR afafedt (ama at o), faces, memies, SIRISR!, SifewiioR! Jrearakial ol S /A0l dof gebl RO SMTOT /3T Iepaar SR
FRUIRT PR Set TR, TSR e Tfegse SrfRrepRY A+t FeR fareea e 93 () GR TG SIfUeTITe SIS dhelea STBRTET ATiR 5 Eieftel YT (T) Hed SR Saieh 1d a1med, Sfdr St @t uRe v SRIeRelt SiTeiet SITEd ST S STyl s Tehdl ATaNd T HeR ot / it
I a¥feTet Aefier T (/) e aftfere, vadivwe) fafiics TervraRer weR wereR fiedd (<ft) /TR (V) @ AT e . MR SUSII HeR PHOeR /TENGRTET HINRIT BoiaR /TRIVER /HRIGHR aREgR i sreeik wfifrel (sma ar o), frarees, wemis,
ITRIUSRY 7T Sr¥rgeationt Sareh 1 JavrT (T) 7ed PSR dheft amed, @i RiagRet SeXee (THhiviiT) e 200 2T R ¢(§) 37 AT Rlelt o Y, it 7 hselel wd 30 a1 sy 3o fRawid Wi, s mftigd Siiepr s a¥ier Frmmaciear fem ¢(y) wefier g
DIUATE! TG AR PR aTetle TG FTeR firesepet (<iT) /RO (XT) 2T fashTell spriaTg! et b (T) HEdl WTetel TG eIl R BoiaR /TEVER /FHIGR STM@l RTedT HAdIRET HoiaR /TEVER /HIGR /BRISHR aRIIER S0 rRIceR Sfifelt (S ar sfer) Froamees, wemsie,
ISR 3T SrfTEIIcRY STfdT A= g e o 3 6, RiagRS Fexve (THIRTHE) Hed 2003 2T FRm¢(4) (1) 37 SERHR SaamsmIo AIgRES UTfhey Sder MaaT ARG ‘Sid amg A, “Sreft g e’ 7 ‘g & fRrcfia” awarer vam (1) 7ed 993 delett
TR fiyesepet (cft) /aRor At bt giger anfor srarewy 3, orcff anfdr st amver st

faeie : 92 Jet, 032 fe10T : ey, AR, AR

Rraur Frafer : taeigme for., 9am Ao, et ae e, am ERIeaER, Pled Jaaes, PRS- U I8, /R - 89ygoy.
TR Frferd « vadiewRtT ., ot 7. 03, PR WIerw, @, 7. ¢y, R A, 9/29 /R, WA 7. 432/2, IR AR, TrEW, IR $945IR.
TR HTRITeRT : THSIURR ., 9T Hefell, Yeae Pimeray, 940/ 3M, wemdt s, ya

* yigrTeT anflr/ fehat axgetieaT AR IURTT STelel AT 3R 9¢ % . 3. S YLie ST S1gufiies URe, W, JThR SITSIRIE. JRAICT TATaR HIerwl ‘S afe a9, ‘Sieft amg aeft’ @ “amg @ R’ @ ecfier fasht avand Aar. FMfigeR / mRaraeR /dvaia exdieR i+t dfaftmm= <oft
SR firesepet R /JUER, SO ERRATARYT ATHR, &I dtet amepr oft, erehiat uroftgh Suft, e <oft, fashdl, qRasTaR 31fdT SoR ot Snfdr STl & Seae) AU Bel Tfaoid. TRYe a1 e @t Fdwft Staraar &t FREmIet FeR HTerT WREIGRT JTatet. Tadtediean mftga stftremrarean
IR e fiesddieaT /ARG Ferear SeeTd fffSE detean TuTaR fissdd /TRuRI Feiea dedier qusfier = wareriaatr quefierar AeeiaR g SRUad el . T o Tex quefiendie Dol 9e, g aiide fhar aneetel it arardt gagiomt /g st
SITEGR RTEUIR ATEY. TeU FfIGIARAT/ IRATaBRIAT/ HHa WRAGRIAT fard axvard 3 Y, it e wad:<n feadduing ffier areR axuangdf @R g deten werreR fiesddie /TR Jdie FauTd a¥ie aredia Sl o7 Hag quefierean amedia @ /@i waa:dt geff @
GRETITEY TR AT WS FRUTI BT I IFae, BerT %% AT ) fht awvrraredt acf, faishY vem 6. Yo g fobaT Tl ST STAeRT A1 IEITH ot Bt \a SfUBTITeS WRUT J1fare 31ig. @reft TG peammror fshiear quefierar o a SidiaTet s gl Segeraiic
BRI PIARE S (Taeigme for. ) eam AR gt SUMRIT HepveIeTaR HeT hetedl SRITal we SXiet e erabaTe. Fgurstd www.HDFC.com
fashrear ercfi amfor ardh: q) e fasht ereerunr Rifgad ffaer s, snfaeemn, s weras anfdr a1 sfeRrdmed feiRivenia delear exdtear sfdr srdiear sief| o, ?) FfdeT sxvest Fefta Praferd wurE ‘Tadiew for.” =T @eft g Peted ey
PoTTE PrTeremre fash, Praferii dobd, ITe awar Acfier fhar Freget sRive Afdad 1. fof. — waT . ¢, T STUIdHe, TisaTR Gifers didht AR, RIamiiR, go - 89909¢, 3. Faw 3irel, Aarde . woco voqoo, Y. FaTsft urdier, AiaTdet . Vo¢ Y39 Tidet IFATH AlEH .
for. areaeft Fuds @y . 3) FfIeT SwaasT wTaR e e /TR AdiedT TeaIasuiivTe! 3 defea ST @1 ARG SR Y&l SUeY Jecidl. 8) et /TRURIH ATer i TSdIeuiTe! YT (§) 7e3l Tg doledl TRGHT d dabd Sueted] JTgehier. ) Fifder s v avamed fihar
TTeR fiycsepl! / TR Helied TSTeUiRATS! IORTa! STSauT STTeRT 31101 PHIoRTe! | el RSt o “Tarstede for. =1 $7f : devenb@hdfc.com REAFY . : 9€00290009¢ /030-§8¢0W]]R ATER Hofeh ATUTAT. &) FITAGTHRI! SRR e 90% FRART IR I8 (3.31.1.) TaISIOwet far.
T I TR THaR Pieered ST /T RGN AIRRES UIfHerd YT (Sft) 7ed Fg BetedT Gafiid draferr SHT R, ©) JRdTa YeH 8 IR Tg FeiedT IR ISl Aftie ST rfard amg. ¢) AigRes ffoer et arasad Hreus g 3.91.3. SHT FRuard) daed! aRia I
(Tw) T TG et 3. ]) S1qut FfreT fobar PSR oTqul SR ST Jeh Siieet SrRiet fobaT YT (TWh) Hed TG cheledll AR HTH sieiea Ffaer faftrarer fifier mum e Saear SR e, derd s faftemer sxfder seie. 90) IawmT (Sft) 783 g etedm TREH Sfor
TSTER feretra fasht awvara Ade. mftigd airerarea SufRidid Y@ T (SY) 7 g Heledn TR Mo It ffaer Seevard Acer. ffigreR fiar @i siftga wfifelit ffer Soevaren fRash g iy Seear
TR fesend /ARG FT I Ta IHHUSIT Y IBH Jepell SIUR AR, 9R) e, TR el / TRUR #T AT T HeamcR @REIGR I THSiewh for. fiham am ot SRl Aicier ivTe! TebRe g8 /a1 RIQVR AR, 93) iftigpd stftremirean wres FulgaR ferema fght
PIIATE! HRUTKTS T, Fretl SIS AN HRelelt SART ST Y& URd defl STéet. 31T arigyfa Taeivwe for. FfiQTeRicg wivraTd Ferar graT sreraT e wieR PruR ATd. 98) Tadiemt fefieed miigd it @rean (e, qeRgmRiar Hiordid sror 7 geifiar Saan sfir/ far

Rroagor, IR, AR Praferamd

et ffeT X a5t /TesiTs /g€ /GHRUI SHRUA §oR JTE0ITd a1, 99)

Fd TRRTTE PRI feha theTauard fhat qe eeetvard T 35 Ruard R fashiea ot oY erciaT SivrTe! aqe H_UaT g8 IRGT 9ad 3718 94) TISIYHIT fof, T AIacigeIR [aified diett enaur=i (fagroRT forera fasht agrer deit e, 9§ ) Rt Ffageer 3.91.3. faervam 28a 7

SR TG SRRt FfIgreRI 3.31.1. fofema foshY AREURT 9o fEawrean S QAT IR PRUAT A, ST Sl SHRT ST IHHAR DIUITE FPRY TS AL BIVIR e 96) Fifier axavastiag ffogreri=t e /Rrar wier siied qRiar S gruie/ AaqH sie@us / eFers / grafen
AR [ ST AT SR} Petea TeprsHt vt afdr e wa: waner detet T gRrat ora Sierdt. a¢) FeRt FRQrReRT IRaTa It 4% Ie (RIRT ST IPHIE) IR IR 1. o ik f3am qaier smerstreaT feawrear aime sRul deaR® og. (RiagRet sevve
(THIRIAE) s, 2003 AT et § (3) 3R FUTRT TRIATAR) TR 7 A Peted IRAATIAR, FER A TRV PR e STHT petel! 3.37.3. STH PRUAT Jst. Tfigpd iftiepram forerma faght A1 dheamargg Yy feaiean o S 0y % e Ul SU-TPRe g, SaRd 94 %
e fetea qedia 7 mRear (R Sevve (ThIRHT) Ted, 200 ATe GUTRT aRee el S § () I 4% T& STH HRUTT 5. )

ETHRAT SETHE BRIFTA HIaRe for. BRar

Feaa®, Yoo A, oS TRaAime e, |, HERTS; 893009, @ Aiguiipd Hrafed : I g9, T3, . UNE A1, 958, Fobe YFamer T, §as goo oo,

et/ -
Pubcgeitean

HATER AT

ATER AT 0T A9 Y, st e wE.
Tiefra, sfet gateft v, wwen i sfedt
we . aiw (“wrerw’’) T A9 wrefe
wfefyrera wfrea avi fafeereft @i=h smm ad
EEGET I

HICATE kel 39 @refia g i
i fafedean ST e faean wioreard
fegwaia, el fhan caran fashl, rgered,
TR, 9R, M, =A@, JET, hedl, WIUE,
qre-ugt, AT, TEAa, FB-TEaw,
qie-Fe-dfgare, Jequiad M, TR,
T, W, yefad are, &, erfim,
GO, qHol, Sfew, =aEtg fha
HICATE raTed, T e wege fhan
Fenrfereh iferaReoTit i fohan T hoet g,

. Wi fHHa (. Y, STeE AT 3T FvTCATE R T
HOIER /TEVER / THeR / PrIQefR aRwqR fr TGHUT et eTaTSt TS 1 (=) e R | Ffder Sosvarh T smeE i @y S T
8. Rl TRATR 2. TART 3FFT grguft RuaTt ; i
- R et (sma a1 srrd) Fes, gems, & G (a . . q0.05 . TT ) @ (%.) - BT anE, 3% 9 Wm%q%:ﬁ%@ﬁ%ﬁﬁ,?é
b . . ( ) o a . " 3'(_135 . d i@ a\mm Ffetfhes ( ) ¥ooolo
IRIOBRY 3nfor aifrgwaiadt ar TremedE 3. TTET FBR J AT s Fewi e S S,
AT ST FASUATG I3 1, ST FIOAA G
(T) () (=f) ) (3) () (s) S s e A e
9. | o) FolaR/TEIRER : shud e R e safer . 2%,89,46% /- e EhTI'I'CB 309 3T 308, FRIRT Hofefl, ARREll Trefetcg, g . q%c,_%w:i. q, 9. . 38,40,000/ - ] JMMRE, 0 33 ITRE, 02| W ITRE, 0N e cImTear wESAd A et s
= Yt et v 3¢ mar, 2029 T | T . 43¢a, 4¢3 ST 42¢3, W, R, TN grwes ~ siar Ty 3.%. 3,84,000/ - @ 993 (W, g wfa) | (9. 99.30 1) e e
faeeam gRar 4283 W Re (990.308 W) 3. SrE . 4 wek) ey wratera () 5 e o o foreaerer s 36,
: - - - = = = TS 7l e, Ag (WfFeH), Gag-yvooolo I
| 31) BolgR/TMEIER : st M roifer awia anfor . 99,3,393/- | 7Hf¥faat . of, doeTen, IRvAd! T, e H. *%¢, fevn . 9, Sidiv | 9. %. 93,90,000/ - Q TR, 0 |3 3 RE, 03| W ATRE, 1N o o AT . A . . 2/
sicft Y3 R wfer ¢ BgARY, 2039 | Y2, YR T 4¢3, We, Ryve, AR, S - siEr Frie wRar 9 R. 3. 9,39,000/- (@997 (V. 4 ) | (3. 92.00 A1) :;f—mm Sl meméma
N N T qzgred o 9
oo T, (902,33 FRT). 3. JaE . Y4 wfa) fRregur Hrafed <@ g Frie T dismia fEm we .
N = - - = = - %3 ; 3TfoT
3. | ) BeleR/TEURER : ff. AERe Wy wERM afor . 9%,09,00¢ /- Feic . 903, ufgel Hotell, WISTSel U, e 7. 43, fow . (wzﬂ/ﬂ\) ] amfor N 9¢,00,000/ - ] MRE, 037 |23 3Re, 02| W TR, R (1) 1 T, 2.0 P S ST 5,
st W e G ATy 7er Aex 3¢ Hgar, 2029 (9&fir) 90, Hihww . 262/ 9T MM 2|2/ 9, Rewr, TN, B - 3T | 3. w. 9,¢0,000/ - (W 994 (Wr. 4 o) | (3. 9R.30aM) 93 sita ffiE . UG T o (AT ) U
—e C8E.CE TLET (9¢. 9oy T H). 3. v o, 4 wa) oo rerfer IS FMeH F-AREeE TR AR
) . fafiree 3 T o wedh! T3 T are /et
3. | ar) wofar/maER : ofY. fae dgHia TOTRM ST . 30,88,¢83/- | weie A, 909, feee TRASIA (VST URE Hote), IfdeT IR, R . q, 9. ¥. 20,40,000/— g aifie, 032 |33 oifRe, 093] 28 affRe, 2032 O ST . ;
N . : Her 39 S, Q022 =1 AN 4R <A feaeft feifend.
sfreht R wforaT gt 30 [T, 039 .. 900, fowwr . 93R, ARRES, FETS, TS, e — e fecs TR 2. %. 2,04,000/- (. 999 (W, ywh) | (g .00 L) w1/
ar- €8 TLERS (9452 TaH.) T JrET Hri TRAT AFHRS TR 4¢ .08 FTLET 3. veae AT, 4 w) S SN
(48.0% T 47.). ’ h I @
N - - - > = ~ Fieearhed 3fe wifatied
8. | 3r1) BolgR/TEVRR : 3. g AR FuRME anfor . 99,90,0¢3/- Tefe F.30Y, foRART Hofal, ﬂﬁaﬁw%ﬁa@wﬂ [ . /e F.208, R R, 9. . 93,00,000/ - ] 3MFRE, 0 33 3T, 02| W ITRE, 0N
sfreeht < T TR 30 [, 2020 RS, I, & — iqT fieeard TRAT woo ¥R Re (£4.03 waAfh). 2. . 9,30,000/- (GALE (W g da) [ (3. 9.30an)
fq* 3. e |, 4 wfd) R srfaa
€. | o) Folgr/TENRR : ft. X sFT I anfer /. W,¢R,08¢ /- TR F. Yog, YT HeTe, M9 Pig e, fafesT T, .28, e .3, 34T, 9. . 23,00,000/ - ] 3MMRE, 0 33 ATRE, 03 W 3ATRE, 1N Form No. 16
4t R I sEa 399, 09¢ T H.5983, §98Y T €980, DI, o, gahe - T Prie TRAT €93 3. %. ?,30,000/- (@ 99d (Wr. 4 o) [ (3. R.007a1) The Form of Notice, inviting
o FFRRE (49.40 T H.) AT AT Aol S ATHS IS ¢ T.HT 3. weae AT 4 ) Rrgeur Srafe claim or objections to the
(8.90 T ). : N transfer of the shares and the
= = = interest of the deceased
9. | 31) BoigR/TEVRER : ft. WeuiadR forTddasrelt Agmg anfor . 9¢,%8,§%%/~ Wele . 04, gavT Hoten, fafeen &, dw, . d.c¢c/ (9/2)9¢, /9, ’/R, 9. . 29,34,000/ - Q AMRE, 0 (23 ANRE, 0 W AT, 10N member in the Capital /
. TeuIeER o R 39 SRR, 2096 | CR/3, 0¢/(9/R)%, Pla!, qicer grEreRern A, Rigew, Y. #he - 2. 9. 3,93,400/ - (@. 999 (wd. y o) | (g :.30an) Property of the Society.
—e— 3Tt T TRAT €36.% TRLEHE (YR.2¢ wavﬁ)aﬁ?quﬁmwaam 3. v . T e [Under the Bye-law No. 35]
R§R.00 TRLEE (¢8.804 Tr.A.). ) h NOTICE
- = — Shri Babulal Ramkisan Barud a
¢ | o) wofer/mEmRR : off. FRER Rty gigeT @ ®.99,92,804/~ | ueie 7.0, GENT worel, GO RS, W . ¢y (R/9), R e, 3. . 9§,40,000/ - ] 3fiee, 02 [3 SifRT, 2023 W fFRT, 0 member of Om Shiv Sai (SRA)
sft. PRI R ey 30 [, 020 HIURHIARUTR ¥, Didesclodl, Sicel grawegereal am, fRToaur, XA, TS - 2. ¥. 9,§4,000/ - (.99 9 (V. 4 w=fd) (g. 3.00ar) Cooperative Housing Society Ltd.
it 3ieTt faeesd TRaT vug. ¢ TELET (199.333 TRLAT). 3. yeger . 4 o) Rrgeur sriferd having address at Vasantrao Naik
Mahamarg, Sion (West),
. | ar) FolaR/TEER : sft. fRad ARG sNF T . 99,09,333/- R . 308, ST, & oM, fo oft, W A, Qy(Ta), R A. (3/9%)R M | 9. %, 98,00,000/~ ] MRE, 037 |23 3TRe, 02| W TR, N Mumbai-400 22 and holding Flat
st Ras e afRE 30 HIgeR, 2029 e 7. 0y F. (9/%)8, Rioegyr, IS, gr=ehes — 3iart feead WRam €20 | 3. . 9,590,000/ - (. 99 % (@, y o) | (3. 3.301) No. G-1, Ground Floor, in the
o FFLET (49.80 WAL, . . building of the society, died on
3. e ar. 4 wd) foragr wrafer 01/06/2013 without making any
do. | 3r) PelaR/TRIVER : . B I Mo, ®. 98,93,830/- | it ot . v H-q, @ AR il @ A-3, ToHTer, dGART 3bs, Wl .09, 9. ¥. 98,00,000/ - 90 SR, 03 |38 ST, 2032 4 AR, 2032 ?ﬁ??:ct:g? hereby invites claims
; ; fiee e . Hco+¢q, Wic 7. W AT - 3 iy g ety y ;
it P deast g anfor sft, g S, B 30 AFR, 2029 . /94498494 +94/3498/3+99/9 : S R. %. 9,%0,000/ (| 9ad (9. 4 gdd) | (¥. 99.00 @l.) and objection from the heir or
e RY, T, A, #he - St T - 90 T fecard oRar ¢y v (398.8% | 3 gy AT, 4 ) N N T other claimants / objector or
wRe) T -2 ‘%F&\W WW 343\*_3 6¢ T A (€38.43 W %e) a objections to the transfer of the
W A1-3 =7 fdeeam tRar &ame sigrl ¢4 TR (398.38 WH.GRT). said shares and interest of the
N - : - = ” - deceased member in the
9. | 3r) PolgR/TEWER : 5. TaR a1 Mg . 93,48,¢¢R/ - Fefe AR-2l¢, R wofer, aFd sedht srarche, oo H. 2307/ 68/, T WIATE | 9. %. 93,490,000/~ 99 SRS, 2032 |38 HE, 07 2y ifre, 0 capital/property of the society
30 AR, 2029 . 93¢, Rrarcft T, @oraeft, Rygl. @de - st @rde WRar ¥34.34 TR | 2. %. 9,34,000/- (.99 @ (WRE. 4 o) | (W, 99.30 a1) within a period 14 (Fourteen)
s (8o.9¢ Ta.H.). 3. Seaer . 4 ueka) =Rt PRt days from the publication of this
— — — notice, with copies of such
2. | ar) wefer/ TR : Shud T BRT dgdRER . 99,34,933/- Weie . 30€, RRRT Totel, fi-fi, AR A, W F. 39T, %wq Q/ amfor 9. . 94,00,000/ - 90 JMRC, 0RQ |Y NN, 0K Y IR, 0 document and other proofs in
¢ Hgar, 2029 /3, ?:ﬁ'c‘TW 7. 9859/, 9889/, e, ISR, B - & [Feea™ | 3, %. 9,40,000/ - (9. 999 (WM. 4 =) | (3. 92.00 A1) support of  histher  their
s TRAT Yoy TARE (8E.¢R TRAH.). 3. Trae . 4 udd) <o wrierT claim/objections for transfer of
. . shares and interest of the
B3| 3r) FolaR/TEURER : 2. ¥R g RigermE snfer . 92,3%,04% /- FIC F.90, RRRT #o1al, 18 U™ H1ss, RIFRIUS 819d 7.6¢¢, Wie 7.9% T 9. %. §,40,000/ - € &, 0 3 3RE, 037 | ¥ AFRE, 02 deceafed men}ber in thef
frareht iR o q 3fE, 2098 T ) T | SR, ST, SAhe — et e . ®. _ N . Y g 92, : capital/property of the society. |
o of : :;%f QOQ/;E\[ = o 4548 ? 84,000/ (3. 99 9 . ) ( 4 ) (§ Regodr) no claim /objections are received
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above, the society shall be free to
deal with the shares and interest
of the deceased member in the
capital / property of the society in
such manner as is provided
under the Bye-law of the society.
The claims/objections, if any,
received by the society for
transfer of shares and interest of
the deceased member in the
capital/property of the society
shall be dealt within the manner
provided under Bye-law of the
society. A copy of the registered
Bye-laws of the society is
available for inspection by the
claimants/ objectors, in the office
of the society / with the Secretary
of the Society between 06.00 PM
to 08:00 PM. from the date of
publication of this notice till the
date of expiry of its period.
Sd/-
For and on behalf of
The Om Shiv Sai (SRA) Co-
operative Housing Society Ltd.
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